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CENTRAL ADMINISTRATIVE.TRIBUNAL 
PATNA BENCH PAT.NA  

CCPANo.03/2009 

. 	 . . 	

[0A48/2005] . 

Shri Prakash 
- .vs. 

Shri.Ajay Kumar Putia, DRM, EC.'Rai!way, Mogalsarai, District -Chandauli. 

Dated: 30t1 October, 2014 	 . 	 .. . 

. 	 J.C. to S. Pandey, learned couiisl for the petitioner. 
None for the respondents. . 	 . 	 . 	 . 

ORpER 	 . 

lorall 	. 

A.E.Ahma& Member [Al : 	This CCPA arises out of non cothpliance of the 

der passed in .OA 487 of 2005. The show cause wrongly reflects thesaid OAas 

OA 48 of 2005. Registry to take steps to rectify the error in futute listing. 

It is further ntd that the operatiOn of this Tribunals brder dated 22.05.2008 

in OA 487 of 2005 has been stayed by the Hn'bie High Court of Pa.tna vicle its ordr 

dated 05.08.2009 in C\JC No. 9124 of 2009. 

That being the case, the CCPA is dropped with liberty to the petItIoner to 

revive the.said1CCAsubject to out-come of the matter in the HOn'ble High Court of 

Patna Accoidingly, notice issued to the respondent is dischaiged 

[ S.K.I~i'tnaik ]IVflJj 	. . 	 • 	 - . 	 . 	 [A.,E.AhIiiad Jii. [A 

nIPS. 	• 	 - 	. 	 S • 	 S 
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